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Judgement

J.C.S. Rawat, J.—The Petitioner has filed the instant writ petition for seeking his
appointment to Class-III post from class-IV post in the establishment of
Respondent No. 3. The State, in its reply, has stated that the promotion from
post of Class-IV to Class-III is guided on certain departmental service Rules. The
counsel for the State could not demonstrate the Rules, under which, the
examination or the selection is made. The counsel for the Respondent is directed
to furnish a copy of the said Rules before this Court by the next date.

2. It is also made clear that if the Rule permits, the examination should be
conducted or the selection process should be undertaken; as to whether any
selection process has been undertaken by the Respondent authorities or not, the
Respondent authorities should also file an Additional Counter Affidavit by the
next date.

3. It is also made clear that if no such selection process has been undertaken for
last so many years, reasons should be stated in the Additional Counter Affidavit.

4. As prayed for, two weeks time is allowed to the learned Counsel for the State
to file Additional Counter Affidavit and post this matter immediately, thereafter.

5. The gist of the order has been noted down by the learned Counsel for the
State and he will communicate the said order to the authority concerned. Let a
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copy of this order be also given to the learned Counsel for the State.
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